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THE ANDHRA PRADESH (KRISHNA, GODAVARI
AND PENNAR DELTA AREA) DRAINAGE CESS
(AMENDMENT) ACT, 1991.

ACT Ko. 19 OF 1991 %
[3xrd 0ctober,1991]

AN ACT T0 AMEND THE 2ANDHRA PRADESH
(KRISHNA, GODAVARI AND PENNAR DELTA
AREA) DRAINAGE CESS ACT, 1985.

BE it enacted by the Legislative
Assenbly of the gState of Andhra Pradesh

¥ Received the assent of the Governor on the 03-3p-199%,
" For statement of object and reasons please see the Andhra
Pradesh Gazette, Part 1V-A, Extraordinary, dated 22-03-1991

at Pages s and 6.

J. 915-13 1771
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in the Fortyisecond Year of the Republic
of India as follows:-

Short title 1. (1) This:  Act "may be called ‘the

ang Andhra Pradesh- %4 ARZ180NA , ;. Godavali and

comencenent: parinar Délta-Area) Drainage Cess . (Amend-
'ment) Act., 1991

{2) 1 shall be - deemed’ to have come
into forde, on ‘the ‘15th. Nove'aher, 1990.

Asendment of 2. In the' 'Pmdhra Pradesh : (Krishna,

sectiom 3, Godavari and Pennar Delta- Area) Drainage

Act 26 of Cess Act, 1985 (hereinafter referred to

1985. as the principal Act)y, in [section 3, for
.the words - "period of. five years",
wherever they ‘o¢cur, the words "period
of ten years" -shall be subgtituted:

tnsertion of 3. After section 3 of the Prineipal

new sac~ Act; the following -section shall bg
tien 3A. inserted,. namely:- - -
*Rebate for ' o .
lumpsun pay- | -~ 32. Where any person who is

ment of drai- liable to pay drainage cess
nage cess. ‘under ;this . Act, desires to pay
the ¢ags tor atperiod OF four FasIl years’
commencifg from_ the first day of July,
1991 in one lumpsum, h= may do sc on or
before the. 30th,day ¢S une, 1991 at the
rates specified ‘in the schedule as amen-
ded by the,~rAndhra Pradesh (Krishna,
Godavari and- Pennar Delta Area) drainaye

. ket No. 19 of <ess (Amendment). Act, 1991 and the person

1997, 3o payinyg the cess shall be entitled to
a rebate of sixteen per centum on the
total amount payable by him for the four
fasli years aforesaid”

Amendeent of 4, In section 4 of tho ")'B.!u Zpal Act,
section 4. for the words “"peried of ive years",



the wordé

substituted.

Act,

5., For the Schedule ;o the DPrincipa
Phe following: Schedule.

gubstituted, namely:~

*period of ten years"
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shall be

shall be

" THE SCHEDULE

(see section 3 (1))

"s1.

© Wamrez of the Division

The maximum rate at
which Drainage Cess .
may be collected.

)

)

(3)

1-

‘the Godsvy

—_—

The Gon '» yard Eastern
Delta

The Gode
Beltn

ari Cemntral

:onalstiag of
iri Nestern
Delta, tin Krishoge.s
Hastern «n 1 the Rtiahna
Central pa  fa.

The area

The Xrishra Jestexn
Delta

The Sangam . Lta of
Pennar River.

The Nellore Duih ¢f
Fennar River.

Rs. 30/- per acre

pexr annum -

Re. -30/~ per acre -
-pexr annum

Bs. 50/- per acre
.Per appum

Ra. 40/- per acre
Per annum

ﬁﬂ--éOI—’per acré
per aﬁ@um

Rs. 40/~ per acre
Per annumss,

1 Substitutlun

dnle for the
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Ee‘peﬂ_.arf 6, The Andhra  Pradesh {Krishna,

trdinznce . Godavari- and Pennar Delta Area) Drainage

7 of 1991.;: Cess  (Amendment) Ordinance, 1991 lis
' hereby repealed. )





